SQ)/
&( : BEFORE THE CFNTRAL ANMINISTRATIVE TRIDUNAL

MUMBAI_ BENCH, MUMBAI

OA.NOs.37/2000 & 38/2000

Friday this the 14th day of January,?2000.

. CORAM_: Hon'ble Shri Justice R.G.vaidyanatha,Vice Chairman

Hon'ble Shri'D.S.Baweja, Member (A)

C.P. Pathan,

President of A1l India

Military Engineering Service,

12/14 Rajgit Chambers,

$.8.Marg,0pp.07d Custom House,

Bombay. & Anr. ' ... Applicants

By Advocate Ms.S.D.Gulhani
for Shri Suresh Kumar

V/S.

Union of India through

The Secretary, Ministry

of Defence, South Blcck,

New Dethi. & Ors,. ) ... Respondents

O RDER (ORAL)

{Per : Shri Justice R.G.Vaidyanatha,VvcC}

This is an application filed by the applicant seeking a
direction against the respondents for implementing the scheme as

’) er O.M. dated 9.8.1995. Heard Ms.S.D.Guihani on behalf of Shri

o Suresh Kumar, Tearned counsel for the applicant.
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